
Spl. NIA  CASE NO:-  01/ 2012

                                                     ORDER    

Dated:  28/10/2013

1. This  order  is in respect of the charge against accused  1) Sh.   N.  Dilip 

Singh  2)  Sh.  S.  Dhiren  Singh   3)  Sh.  Arnold  Singh   4)  Sh.  Indranil Chanda   5)  

Sh.  A. Ibotombi  Singh   and   6)  Sh.  Pallab  Borbora  in  NIA  Case No. 01/2011.  

The facts which have resulted to the institution of the  instant case , in brief, is that 

People’s Liberation Army (PLA), a proscribed terrorist  organization, is involved  in a 

criminal  conspiracy  to  wage  war  against  the  country   by  threatening  the  unity, 

integrity,  security  and sovereignty of  India.  PLA  is systematically  organizing 

terrorist camps, extorting money,  recruiting personnel  and imparting training  for 

carrying out terrorist acts.  PLA had also imparted training to the cadre of  Left Wing 

Extremists  i.e.   Communist   Party  of  India(  Maoist)  for  waging  war  against  the 

country.  There is also information that the Communist Party of India(Maoist) cadres 

have paid the  PLA  cadres for acquiring arms, ammunition and other communication 

devices  and  for  imparting  training  to  be  used  against  the  Indian  security  forces. 

Accordingly  this  case  was  registered  vide  FIR No.  RC-01/2011/NIA-GUW dated 

11/07/2011  under  sections   120B,   121A of  IPC and   17,  18,  18A and  18B of 

Unlawful Activities Prevention Act,1967.

 2.            Heard the learned counsels for both sides on the matter of charge and  

perused the record and the statements of the witnesses recorded  during investigation 

U/S 161 CrPC.  It reveals that after completion of investigation of the case by the 

NIA  chargesheet was submitted against  1) accused N. Dilip Singh, S. Dhiren Singh 

and Arnold Singh U/S  120B, 121A of IPC &   18,18-A, 20 & 39  of  UA (P) Act  

1967.  Supplementery chargesheet was  laid against accused  Indranil  Chanda   U/S 

120B, 121A  of  IPC  &  18, 18A, 20 & 39 of UA (P) Act,1967,  2)  accused  Asem 

Ibotombi Singh  U/S  120B, 121A, 468 of IPC  &  10, 18, 20  of  UA (P) Act,1967,  

and  3)  accused  Pallab Borbora  U/S  120B,  121A  of  IPC  &  18, 19, 20  of  UA 

(P)   Act,1967.   It  reveals  from the  chargesheet  that   during  investigation  it  was 

disclosed that  during 2006-2008  several meetings were held between  the senior 

leaders of the PLA  and that of the CPI(Maoist) and  leadership of  CPI(Maoist) 

requested for training and for  arms  and ammunition  from the PLA  to continue their  

war against Indian State. A  plan was  also finalized and the PLA agreed to supply 

communication equipments, arms and ammunitions  and for  military training  to the 

CPI(Maoist).  Accordingly, in and around  December’ 2006  a  Liaison  Office of 

PLA was established in Kolkata  and  accused  Arnold singh @  Becon  was placed as 

Liaison Officer  of the PLA  to facilitate  the supply of arms and ammunition to the 



CPI(Maoist) by the PLA and also for facilitating  training to CPI(Maoist) caders.  In 

pursuance of the said conspiracy accused  S. Dhiren Singh started staying in a rented 

room at Chanmari area of Aizawl city to facilitate the PLA cadres  to cross over Indo-

Myanmar Border and supervise the supply of weapons etc. for  Maoists from PLA 

camps in Myanmar to Guwahati.  To co-ordinate with the  CPI(Maoist) and to receive 

items  from  Aizawl  accused   N.  Dilip  Singh  started  living   in  Guwahati.   The 

chargesheet further  discloses that  investigation has  established  that in the beginning 

of the year 2009  Maoist cadre Raj (accused  Indranil Chanda)  gave Rs. 13 lakh as 

first instalment out of Rs.50 lakh to the PLA for supply of arms  and ammunitions.  

Raj  also  took  the  PLA  cadres  to  the   CPI(Maoist)  camp  located  inside  the 

Dandakaranya forest in  Chhattisgarh  to study the ground conditions  for  Military 

Training.  Around  July’2009 accused N. Dilip Singh  handed over about 1700 live 

ammunitions of AK Rifle, one 9mm pistol to accused Arnold Singh at Guwahati for 

supplying  it  to  CPI(Maoist).  Again  in  November’2009  accused   N.  Dilip  Singh 

handed over 1280 live rounds of AK Rifle, one 9mm pistol to accused Arnold Singh 

who supplied all the aforesaid arms and ammunition to Maoist cadres in Guwahati. 

Investigation  has  disclosed  that  accused  Arnold  Singh  led   PLA  instructors   to 

Saranda Jungle to impart  training to Maoists   cadres.   Perusal of the chargesheet 

further  discloses  that   in  the  task  of  liaising  with  PLA for  procurement  of  arms, 

ammunition etc. accused Indranil chanda was assisted by  another  CPI(Maoist) cadre 

i.e.  accused  pallab  Borbora.  With  the  funds  provided  by   CPI(Maoist)  Pallab 

Borborah purchased a truck and a  Tata Sumo  and used the same for the purpose of  

transportation of arms. It has also revealed during investigation that accused Pallab 

Borborah  on behalf  of  CPI(Maoist)   received  the  consignment  of  communication 

equipment from co-accused & PLA  cadre.  It is alleged that accused Asem Ibotombi 

Singh  was regularly receiving funds from the PLA and used the said fund to further 

the activity of the outfit.  It   has  also come out from the chargesheet  that during 

investigation several emails  used by the accused persons were detected showing their 

activities in furtherance of the  alleged conspiracy.

3.                  On perusal of the  statements of the witnesses recorded u/s 161  CrPC  it 

reveals that the statements of  PWs 3,4,8,11,18,19  disclose the involvement accused 

N. Dilip Singh with the  banned organization namely PLA.  The statements of PWs 

28,36,106,114,129  disclose the involvement of accused  S. Dhiren Singh with the 

banned  terrorist  organization  PLA.   The  statements  of  Pws  36,48,50  show  the 

involvement  of  accused Arnold  Singh with the terrorist  organization   PLA.  The 

statements  of   PWs  107,110,111,112,126  disclose  involvement  of  accused 

A.Ibotombi  Singh  with  the  banned  organization  PLA.   The   statements  of  PWs 

20,21,118,119  show  the  PLA  Maoist  nexus  and  also  the  connection  of  accused 



Indranil Chanda and Pallab Borbora with  other co-accused of PLA.  Further,  from 

the statements of the witnesses recorded during investigation  it reveals that  PLA 

was  involved in subversive activities and arms struggle with the Indian state in order 

to  secede the state of Manipur from the Indian Union.  The statements of Protected 

witness A(PW-120)  and  witness B(PW-121) show that accused Indranil Chanda and 

Pallab Borborah were involved with the banned organization CPI(Maoist) and also 

reflect to their involvement  in the procurement of  communication devices, arms and 

ammunition  for the CPI(Maoist) party from the co-accused PLA cadres and other 

cadres of PLA. The statements  of the Protected witnesses further  go to show the 

involvement of those accused persons in the imparting of  training to Maoist cadres 

by a team of PLA instructors  in Saranda jungle. The statements of the witnesses 

disclose  the  conspiracy  of  the  accused  persons  in  the  procurement  of 

arms,ammunition etc. from outside country by the PLA and  procurement of the same 

by   accused  Indranil Chanda and Pallab Borborah from the accused PLA cadres for 

waging war against  the country.  Though during the course of hearing the learned 

counsels appearing for the accused have denied the allegations levelled against the 

accused but from the above discussions of the materials on record I find that a clear 

prima-facie case has been made out against the accused persons.  During the course 

of  hearing  the  learned  counsel  for  accused  Indranil  Chanda  has  submitted  that 

Indranil chanda was arrested in Kolkata and a case was registered at Maidan P.S. on 

the allegation of recovery of arms and ammunition.  It has been submitted by  the 

learned counsel that the NIA has relied  on the  seizure of that case and as such  he 

can not  be tried again in this  case.  The learned defence  counsel  in  favour  of  his 

argument has relied on some case laws. This court is also very much aware of the fact 

that for the same offence one can not be tried in more than one case.  But the fact 

remains that as per materials available  it appears that the offences of both the cases 

are not same.   Hence the submission of the learned defence counsel is  found not 

acceptable.

4.                  In view of  the above, there are materials on record to  presume  that  the 

accused  persons  have  committed  the  offence  and   accordingly   charges   U/S 

120B/121A of IPC.  and U/S 18 & 20  of  UA(P) Act,1967  are required to be framed 

against  accused  (1)  N. Dilip Singh @ Wangba @ N. Ranjit @ Jana; (2)  S. Dhiren 

Singh @ S.Babu Singh @ S. Babu Singha @ Raghu @ S. Dhiren Singha @ Macha; 

(3)  Arnold Singh @ Kh Arnold Singha @ Becon;  (4)  Indranil Chanda @ Raj @ 

Ajay ;  (5)   Asem Ibotombi Singh @  Angou; (6)  Pallab Borbora @ Praful

5.                 Accused N. Dilip Singh, S. Dhiren Singh, Arnold Singh, Indranil  

Chanda,  A.  Ibotombi  Singh  and  Pallab  Borbora  have  been  produced  from  the 

Custody.  Formal charges U/S 120B, 121A of IPC and U/S 18 & 20 of UA(P) Act, 



1967 are framed against all the above named accused persons.  The charges having 

been read over and explained to all the accused persons have pleaded not guilty and 

have claimed for trial. 

Fixing 27.11.2013 for prosecution evidence. The accused persons are 

remanded till then.

Special Judge, NIA
Assam, Guwahati



Spl. NIA Case No.01/2012

CHARGE WITH FOUR HEADS

No.XXVIII(I), SCHEDULE V, Act 1838

Sections 221, 222, 223 of Code of Criminal Procedure

I, Sh. S. Dey

Special Judge, NIA

Assam, Guwahati

hereby charge you –

1. Sh. N. Dilip Singh  (A-1)

2. Sh. S. Dhiren Singh (A-2)

3. Sh. Arnold Singh (A-3)

4. Sh. A. Ibotombi Singh (A-4)

5. Sh. Indranil Chanda (A-5)

6. Sh. Pallab Borbora (A-6)

As follows :-

Firstly-

That,  you  A-1  to  A-4  being  member  of  banned  terrorist 

organization, namely PLA, and you A-5 & A-6 being member of banned 

terrorist   organization,  namely  Communist  Party of  India,  (Maoist)  [n 

short CPI (Moist) ] during  the year 2006-2008 entered into a criminal 

conspiracy amongst yourselves to do illegal act or an act which is not 

illegal but by illegal means, i.e. to wage war against the Govt. of India 

and for that to procure communication device, arms and ammunition etc. 

from Foreign Country and A-5 & A-6 procured  communication device, 

arms and ammunition from cadres of PLA, i.e A-1 to A-4 on payment of 

money and A-1 to A-4 supplied the same to CPI (Maoist) for waging war 

against the Indian states, to impart training to Maoist cadres by the PLA 



Instructors  for  using  the  same  against  the  Indian  states  and   thereby 

committed  an  offence  punishable  U/S  120B  IPC  and  within  my 

cognizance.

Secondly, that you A-1 to A-4 being members of PLA and A-5 & 

A-6 being members of CPI (Maoist) both banned terrorist organization 

entered  into  criminal  conspiracy  amongst  themselves  during  the  year 

2006-2008 to wage war against the Government of India and / or abets 

the waging of such war and thereby committed an offence punishable 

under Section 121A IPC and within my cognizance.

Thirdly, that you A-1 to A-4 being members of PLA and A-5 & A-

6  being  members  of  CPI  (Maoist)  both  banned  terrorist  organization 

during  the  year  2006-2008  conspired  amongst  themselves  and  in 

pursuance  of  that,  attempted  to  commit  or  abetted,  advised,  incited, 

directed for commission of terrorist act or did any act preparatory to the 

commission of terrorist act and thereby committed an offence punishable 

under section 18 of the Unlawful Activities (Prevention) Act, 1967 and 

within my cognizance.

Fourthly, that you A-1 to A-4 being members of PLA and A-5 & 

A-6 being members of CPI (Maoist) both banned terrorist organization 

involved in terrorist act as mentioned in the foregoing Head of Charge 

and thereby committed  an offence  punishable  under section 20 of  the 

Unlawful Activities (Prevention)  Act,1967 and within my cognizance.

And I hereby direct that you be tried by the said Court on the said 

charges.

Special Judge, NIA
Assam, Guwahati



Particulars of charges are read over and explained to the accused 

persons   to which they  have pleaded not guilty and have claimed to be 

tried.

Dated this 28th day of October, 2013

Special Judge, NIA
Assam, Guwahati


